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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI  
 

ORIGINAL APPLICATION NO. 177 OF 2022 

(Under Section 18(1) read with Sections 14 and 15 of the National 

Green Tribunal Act, 2010) 

 
IN THE MATTER OF: 
 
ABHIST KUSUM GUPTA                   … APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH AND ORS.             … RESPONDENTS 

 

ACTION TAKEN REPORT (EIGHTH REPORT) ON BEHALF 
OF YAMUNA EXPRESSWAY INDUSTRIAL DEVELOPMENT 
AUTHORITY/ RESPONDENT NO. 10 
 
 

I. PRELIMINARY SUBMISSIONS:  
 
1. That the present Original Application seeks directions for 

conservation, management, rejuvenation and removal of 

encroachment over water bodies/ponds in the District of Gautam 

Buddha Nagar, Uttar Pradesh which has three Tehsils namely 

Sadar, Jewar, and Dadri. YEIDA has jurisdiction over portions of 

land situated in Sadar and Jewar. 

 
2. At the outset, it is stated that YEIDA, as a public authority, is 

unwaveringly dedicated to the conservation and management of 

all natural resources. YEIDA’s vision is to sustainably develop 

areas of economic growth, and for that, it understands the 

importance of water bodies/ponds in water storage, water 
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purification, flood mitigation, erosion control, aquifer recharge, 

microclimate regulation, aesthetic enhancement of landscapes, etc. 

3. In alignment with this commitment, YEIDA has undertaken a

series of proactive measures aimed at the conservation and

management of water bodies/ponds falling within its jurisdiction.

YEIDA has already filed detailed action taken reports on 11

January 2023 (“First Report”), 30 May 2023 (“Second Report”),

15 January 2024 (“Third Report”), 12 March 2024 (“Fourth and

Common Report”), 18 July 2024 (“Action Plan”), 15 July 2025

(“Sixth Report”), and 16 January 2026 (“Seventh Report”). In

these reports, YEIDA had submitted:

(a) The status of ponds falling withing its jurisdiction.

(b) Information on action taken by it for conservation,

rejuvenation, restoration, and removal of alleged

encroachments over the water bodies.

(c) In addition to detailed information, YEIDA provided

supporting documents and photographs that showcase the

concerted efforts undertaken by it.

4. YEIDA is filing the present report (“Eighth Report”) in

compliance of this Ld. Tribunal’s order dated 19 January 2026,

specifically addressing:

a. the requirement of a comparative status of pond rejuvenation

works; and

b. the issue concerning acquisition of ponds for Noida

International Airport and creation of alternative water bodies.
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II. COMPARATIVE STATUS OF REJUVENATION WORKS: 
 

5. In compliance with the directions of this Hon’ble Tribunal, 

YEIDA submits the comparative progress of work undertaken 

with respect to ponds within its jurisdiction (Tehsil Sadar and 

Jewar): 

 

Sr. No. Description Status on 
15.07.2025 

Status on 08.04.2026 

Total 155 Ponds falls within YEIDA jurisdiction in Tehsil Sadar & Jewar 

1. Rejuvenation Work 
Completed 

48 97 

A list of the ponds 
(along with the village 

and expenditure) of 
which YEIDA has 

completed rejuvenation 
is annexed herein as 

Annexure-1 

2. Rejuvenation works 
completed in partnership with 
various NGOs 

16 18 

A list of the ponds 
(along with the village) 
of which NGOs have 

completed the 
rejuvenation work is 

annexed herein as 
Annexure-2 

2. Rejuvenation Work in 
Progress 

35 19 

A list of the ponds 
(along with the village 

and expenditure) of 
which YEIDA is 

currently undertaking 
rejuvenation is annexed 
herein as Annexure-3 
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3. E-tendering process for 
upcoming Rejuvenation 
Work 

7 5 

A list of ponds where 
the e-tender process is 
currently on-going is 
annexed herewith as 

Annexure-4 

4. Remaining Ponds 49 16 

 TOTAL 155 155 

 
6. The above data clearly demonstrates a substantial and accelerated 

implementation of rejuvenation works. The number of ponds 

rejuvenated by YEIDA has increased from 48 to 97, reflecting an 

increase of over 100%. When read with works undertaken in 

partnership with NGOs, the total number of rejuvenated ponds has 

risen from 64 to 115. Correspondingly, the number of remaining 

ponds has reduced significantly from 49 to 16, evidencing steady 

and effective progress toward completion. Further, the 

photographs of ponds where rejuvenation work is completed is 

annexed herewith as Annexure-5. 

 
III. ACQUISITION OF PONDS FOR NOIDA 

INTERNATIONAL AIRPORT 
 

7. It is respectfully submitted that the development of the Noida 

International Airport is a project of national importance and has 

been granted Environmental Clearance (EC) dated 09 March 2020 

under the EIA Notification, 2006. A copy of the Environmental 

Clearance dated 09 March 2020 for the Noida International 

Airport is annexed herewith as Annexure-6. 

 
8. The grant of Environmental Clearance was preceded by a detailed 

and rigorous process of environmental appraisal, including 
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consideration by the Expert Appraisal Committee (Infra-2) in its 

meetings held in July 2019 and January 2020. The said process 

involved assessment of environmental impacts, hydrological 

implications, and mitigation measures. 

 
9. Importantly, the EC itself expressly records that: 

 

“14 ponds (Total Area: 3.85 hectares) located within proposed site are likely 

to be getting affected due to the proposed development. The details are as 

follows: 
 

Details of ponds located within proposed Jewar International Airport 

S. 
No. 

Area of 
pond 
(sqm) 

Latitude Longitude 
Revenue 
Village 
Name 

Survey 
No/s Remarks 

1 833.76 28°10'54.78"N 77°34'33.79"E Dayanatpur 1014 Pvt. 

2 4002.81 28°10'42.82"N 77°34'44.01"E Dayanatpur 1054, 
1055 

1054 (Pvt)/ 
1055 (Pvt) 

3 1473.32 28°10'48.76"N 77°35'40.95"E Dayanatpur 1164, 
1210 

1164 (Govt 
Khad 
Gadde), 
1210 (Govt 
Abadi) 

4 932.299 28°10'36.94"N 77°35'33.45"E Dayanatpur 1267 Pvt 

5 2021.32 28°10'31.60"N 77°35'35.80"E Dayanatpur 1258 
1258 (Govt 
- 
Graveyard) 

6 503.676 28°10'28.72"N 77°35'29.04"E Dayanatpur 1827 Pvt 

7 8766.33 28°9'56.76"N 77°35'59.51"E Kishorpur 162 162 (Govt 
Pond) 

8 619.148 28°10'44.89"N 77°36'11.35"E Rohi 96 Pvt 

9 5357.07 28°10'50.97"N 77°36'31.31"E Rohi 
46, 48, 

49 

46 (Pvt), 48 
(Pvt & 
Govt), 49 
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(Pvt & 
Govt) 

10 1800.63 28°09'59.63"N 77°37'24.88"E Rohi 598 Govt 

11 9463.3 28°10'07.24"N 77°37'39.88"E Rohi 652, 
651 

652 (Govt 
Pond), 651 
(Govt 
Nabin 
Parti) 

12 990.611 28°10'03.58"N 77°37'41.01"E Rohi 650 650 (Govt 
Pond) 

13 1336.26 28°10'01.94"N 77°37'43.37"E Rohi 969 
969 (Govt 
Pond) 

14 409.94 28°09'35.59"N 77°37'47.06"E Parohi 336 Private 

 Total Area (sqm) 38,510.474 

 Total Area (ha) 3.85 

 

10. The EC further records, that: 
 
“Land parcels of total area 6.3370 ha in Jewar Tehsil have been allocated by 
Revenue Department for creation of new pond as a mitigative action. The 
details are as follows: 
 

Land Allocated by Collector, Gautam Buddha Nagar for Creation of New Pond 

No. Village Name Land Use Survey No. Gata No. Area (ha) 

1 Aakaipur Barren 239 297 1.3590 

2 Faloda Bangar Barren 647 746 Kha 2.5630 

3 Takipur Bangar Barren 338 236 Ma 0.0760 

4 Takipur Bangar Barren 338 237 Ma 0.0250 

5 Takipur Bangar Barren 338 246 1.0050 

6 Takipur Bangar Barren 338 277 Ma 0.2020 

7 Takipur Bangar 
New Fallow 

Land 336 236 Ma 0.0410 
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8 Takipur Bangar 
New Fallow 

Land 336 242 1.0120 

9 Takipur Bangar 
New Fallow 

Land 336 277 Mi 0.0540 

 Total Land (ha) 6.3370 

 
11. Therefore, the acquisition of ponds is not a unilateral decision on 

part of the project proponent, but forms part of a statutorily granted 

Environmental Clearance under the EIA Notification, 2006 and 

Environment Protection Act, 1986. 

 
12. YEIDA respectfully submits that once EC is granted after due 

process, the scope of judicial review is limited to the decision-

making process and not on the merits of the EC. The Hon’ble 

Supreme Court in Lafarge Umiam Mining v. Union of India 

(2011) 7 SCC 338, has held that judicial review in environmental 

matters is confined to examining the decision-making process, 

namely whether the decision is fair, fully informed, based on 

correct principles, and free from bias, and not the merits of the 

decision itself. The Court has emphasized that where the decision 

is informed, based on relevant considerations, and taken in 

accordance with statutory policy, a “margin of appreciation” must 

be afforded to the expert authorities, thereby precluding any re-

evaluation of the decision on merits. 

 
13. In the present case, the Ministry of Environment, Forest and 

Climate Change has granted Environmental Clearance for the 

construction of the Noida International Airport after due 

consideration and a rigorous process of environmental appraisal, 

including detailed evaluation by the Expert Appraisal Committee. 
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The grant of EC expressly takes into account the impact on 

existing ponds and incorporates mitigation measures, including 

the creation of alternative water bodies. Therefore, the decision is 

a fully informed and reasoned one, taken in accordance with the 

statutory framework. 

 
14. Further, this Hon’ble Tribunal in Sarang Yadwadkar & Ors. v. 

Pune Municipal Corporation & Ors. (Original Application No. 

28/2020 (WZ), National Green Tribunal, Western Zone Bench, 

Pune), in the context of a public infrastructure project (i.e. Pune 

Metro) involving water bodies and riverbeds, recognized that 

where a project has proceeded pursuant to statutory approvals and 

is accompanied by mitigation measures within a regulated 

framework, judicial interference is not warranted. It was further 

held that even where some environmental disruption is 

contemplated, interference is inappropriate where the project 

serves significant public infrastructure and public interest 

objectives.  

 
15. The present case stands on a similar, if not stronger, footing. The 

development of the Noida International Airport has been 

undertaken pursuant to a valid Environmental Clearance granted 

after due statutory appraisal, which expressly contemplated the 

impact on certain ponds along with corresponding mitigation 

measures. In compliance thereof, YEIDA has created alternative 

water bodies of substantially larger area, thereby ensuring 

ecological balance. The project thus represents a regulated 

exercise in sustainable development serving significant public 

infrastructure and public interest, warranting no interference. 
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A. Balancing environmental protection and public infrastructure 
 

16. It is further submitted that environmental jurisprudence in India is 

premised upon the doctrine of sustainable development, which 

requires a careful balancing between ecological preservation and 

developmental needs. 

 
17. The Hon’ble Supreme Court in Jayabheri Properties v. State of 

A.P. (2010) 5 SCC 590, has recognized that large public 

infrastructure projects may proceed even in environmentally 

sensitive contexts, provided adequate safeguards and mitigation 

measures are adopted. The Court has further held that in such 

situations, a holistic view must be taken, and the larger public 

interest may outweigh localized environmental concerns, subject 

to the condition that environmental harm is minimized to the 

extent possible. 

 
18. The Hon’ble Supreme Court in Narmada Bachao Andolan v. 

Union of India (2000) 10 SCC 664 has also recognized that in 

respect of public infrastructure projects, Courts ought not to 

assume the role of an approval authority, particularly where 

decisions have been taken by a governmental authority after due 

care and consideration. It has been held that where a considered 

policy decision is not in conflict with law or mala fide in nature, it 

would not be in public interest for Courts to enter into areas falling 

within the domain of the executive or to re-examine such decisions 

merely because an alternative view is possible, which the 

Government itself may have already taken into account. It is 

submitted that the environmental impact, if any, must be assessed 

in the context of the project as a whole, and not in isolation. 
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19. Applying the aforesaid principles to the present case, it is 

submitted that the Noida International Airport is a project of 

immense public importance, intended to serve regional and 

national connectivity, economic development, and public utility. 

The environmental impacts of the project, including the impact on 

certain ponds, have been duly assessed and mitigated through the 

creation of larger alternative water bodies. Thus, the present case 

represents a classic instance of sustainable development in action, 

where environmental considerations have not been disregarded but 

have been integrated into the project design and implementation. 

 
B. Distinguishing Jitendra Singh Judgment 

 
20. The reliance placed on the judgment of the Hon’ble Supreme 

Court in Jitendra Singh v. MoEF&CC (2020) 20 SCC 581, is 

with utmost respect distinguishable and inapplicable on facts of 

the present case. The said judgment arose in the context of 

alienation of village ponds to private industrial entities without 

adequate environmental assessment (no prior environmental 

clearance) and in a manner that effectively deprived local 

communities of their traditional water resources. The Court, in 

those facts, held that such mechanical substitution of natural water 

bodies with artificial alternatives was impermissible.  

 
21. In the present case, however, the factual and legal matrix is 

entirely different. The acquisition of ponds forms part of a 

statutorily sanctioned project, backed by Environmental Clearance 

granted after due appraisal. The project is not for private industrial 

exploitation but for a public infrastructure facility of national 
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significance. Further, the creation of alternative ponds is not an 

afterthought or a mechanical exercise, but an integral component 

of the environmental mitigation measures approved as part of the 

EC. The scale, scientific basis, and regulatory oversight in the 

present case clearly distinguish it from the situation considered in 

Jitendra Singh.  

22. The Hon’ble Court relied on the tangible deprivation of local

communities who depended on the existing water bodies for their

daily needs, thereby implicating their access to essential resources

in Jitendra Singh. However, the present case discloses no such

deprivation, supplemented by the fact that the creation of

alternative water bodies of a substantially larger area, ensures

continuity and a enhancement of the ecological and functional

features of the original ponds.

IV. CONCLUSION

23. In view of the aforesaid, it is respectfully submitted that the actions

of YEIDA are fully consistent with the principles of sustainable

development, proportionality and environmental protection as

recognized under Indian environmental jurisprudence. The

comparative data placed on record demonstrates tangible progress

in rejuvenation efforts, while the acquisition of ponds for the

airport project is fully supported by statutory approvals and

adequate mitigation measures.

24. It is, therefore, most respectfully prayed that this Hon’ble Tribunal

may be pleased to take the present Action Taken Report on record

and be satisfied that YEIDA has duly complied with the directions
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issued, both in respect of the comparative status of pond 

rejuvenation and in relation to the issue of acquisition and 

substitution of pon.ds for the Noida International Airport project. 

RESPONDENT NO.10/YAMUNA EXPRESSWAY 
INDUSTRIAL DEVELOPMENT AUTHORITY 

THROUGH 

J. SAGAR ASSOCIATES
COUNSEL FOR R-10

TOWER-C, 3RD FLOOR, WORLD TRADE CENTRE, 
NAUROJI NAGAR 

NEW DELID 110049 
+91-7976355023

mohit.sharma@jsalaw.com 

DATE: 10 April 2026 

PLACE: NEW DELHI 
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW llELlll

Original Application No. 177 OF 2022

IN THE MATTER OF:

AB HIST KUSUM GUPTA ... APPLICANT 

VERSUS 
ST A TE OF UTT AR PRADESH AND ORS. .. . RESPONDENTS 

AFFIDAVIT 

I, Sh. Shubham Pundeer, S/o Sh. Sarvjeet Singh, aged about 34 years, 

currently Manager Project of Yamuna Expressway Industrial 

Development Authority, having its office at First Floor, Commercial 

Complex, P-2, Sector - Omega - I, Greater Noida, Gautam Budh 

..,v· � er: 
: ',.\"": :. ;,.,,,,.;,� ll 

,::: ::xci•./·., i,

r ·- • ;,f 1 0 working as the Manager Project with the Yamuna 
. • J. r 

essway Industrial Development Authority. I am well 

� • -- conversant with the facts and circumstance of the instant case, 

hence, am competent to swear this affidavit. 

2. The accompanying action taken report has been drafted under

instructions of Y amuna Expressway Industrial Development

13

-~ 
.., C.-

1 

r 

t. 
✓ . .... 

.. . 
~ -

ttar Pradesh - 201309, do hereby solemnly declare on oath and 

2221



Authority, and I have read and understood the contents of the

accompanying action taken repott. 

3. I say that the facts and submissions made therein are true and

con-ect. No part of it is false and nothing material has been

concealed therefrom. 

DEPONENT 

\ �� 
� (qfMJ"11t) 

VERIFICATION 

I, the deponent abovenamed, do hereby verify that the contents of the 

foregoing affidavit are true and correct to the best of my knowledge. No 

part of it is false and nothing material has been concealed therefrom. 

Verified at on this_ day of April, 2026. 

DEPONENT 

-�� 
��lWrr) 

I 
14

ATT E\ \ ~e .,, ~--. 
BHOOPESH KUMA~lARMA, Adv. \~ 
l'\egn,: 52930, M.+91 -9990817.053 
NOTARY PUBLIC, GOVT, OF INDIA 
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ANNEXURE A-1
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ANNEXURE A-2
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ANNEXURE A-3
20
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~- . - --

Nan'te of work No. of Ponds Amount Remarks 
S.No. 

.. 

Pond Rejuvenation in Village- Karol Barigar, YEA 1 3.76 q;rtf WTffr tR t 1 
1 

2 Pond Rejuvenation in Village- Gunpura, YEA 1 20.94 q;m WTffi' tR t I 
- - . 

3 Pond Rejuvenation in Village- Sabota Mustafa bad, YEA 1 23.42 <l>l'<f wrffr tR t r 

4 Pond Rejuvenation in Village- Latifpur Bangar, YEA 1 7.42 ffl ~ tR i I 

5 Pond Rejuvenation in Village- Bhatta, YEA 1 42.78 ffl WTfi'r tR t I 

6 Pond Rejuvenation in Village- Ronija (03 Nos.), YEA 3 20.39 <l>l'<f WTfi'r tR t r 
7 Pond Rejuvenation in Village- Niloni (Shahpur), YEA 1 31.88 ffl~tRtl 

8 Pond Rejuvenation in Village- Chak Birampur, YEA 1 6.88 ffl WTfi'r tR t I 
' 9 Pond Rejuvenation in Village-Jewar Bangar (06 Pond), YEA 6 43.89 ffl WTfi'r tR t I 

10 Pond Rejuvenation in Village- Mohbalipur, YEA 1 14.07 ffl WTT?r tR t I 
11 Pond Rejuvenation in Village- Parsol (Pond No.2), YEA 1 29.17 ffl WTT?r tR t I 
12 Pond Rejuvenation in Village- Ahmadpur Choroli (Pond No.3), YEA 1 29.17 ffl wm'r tR t I 

Total 19 273.77 

a~ Scanned with OKEN Scanner 
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ffat~ 

"!!'lT qiffl~tt a an mfll iii f.lili, fl 11,~ili• ur al.,,'"" ,rn tr.R ,m;t m oi ,i/f if ,m-ii 'ilR'Tir urr-l tg r.,111.:, 
~ ~ mt'f 1~) q;r fctq~o1: . . . . . 
S N Name of work No. of Ponds Amount Rema·rks . 
. o. 

1 Pond Rejuvenation in Village- Thora (05 Ponds), YtA 5 

Total 5 71.40 

~ 

~ 
~ o tfto fug 
~ rr<rr.T(1; ('q Rd, v1 ~ 1) 

~ ~--A<T ~irdro fcto ~ 

···•····•,· 

Scanned with OKEN S cann~r 
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Details of  Pond for 107 
Villages of  YEIDA
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Gunpura

• Pond work under progress.                  .After 
Before

232231



Salarpur

• Pond work completed

• Before                                                After

242232



Doongerpur Reelka

• Work Complete.                                   . After 

• Before

252233



Bhatta

• In Progress                                                     . After

• Before

262234



Sakka

• Work Complete

• Before                                                  . After

272235



Dhanauri khurd

• Work done by NGO 

282236



Dhanauri kala

• Work in Complete                            . After

• Before

292237



Acheja Bujurg

• Work completed

302238



Parsol

• Work Complete.                              . After

• Before

312239



Kadalpur(P1)
• Work Complete

• Before                                                                            After

322240



Kherli bhav
• Work Completed

• Before                                                        After                                                          

332241



Kherli Bhav

• Work Done By N.G.O

342242



Ronija
• Work in process

• Before                                                          After

352243



Jhajhar

• Work Complete

362244



Dhanauri

• Work complete                           . After

• Before

372245



Moonjkheda

• Work complete

382246



Usmanpur

• Work Complete

392247



Derin gujjran

• Work complete

• Before.                                                          . After

402248



Rustampur

• Work Complete

412249



Mohbalipur

• Work in process

• Before                                                 . After

422250



Khwajpur

Work Complete

432251



Niloni shapur

• Work Complete

442252



Bhunna taga

• Work completed                                 . After 

• Before

452253



Maksudpur

• Work completed                                 . After

• Before

46

gj o,sMoe~ 

'-
- Maksudpur, Uttar Pradesh, India 

,t 6Jrg+v22, Maksudpur, Uttar Pradesh 203209, India 
~ Lat 28 239988" Long 77626815" 

Google i,i 11/05/2025 09 07 AM GMT +05 30 
i'i __ ..JL~ 
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Chapargahr

• Work done by NGO ICICI FOUNDATION 

472255



Rustampur

• Work is Completed

• Before                                                     After

482256



Achepur(P1)
• Work Completed

Before                                                                         After

492257



Achepur(P2)
. work in Complete 

• Before                                                                      After    

502258



Makanpur banger
• Work Completed

Before                                                                    After

512259



Chandpur

• Work Complete                          .After

• Before          

52

i;j GPS Map Camera 

Chandpur, Uttar Pradesh, India 
7hpx+fvm, Rabupura Rd, Chandpur, Uttar Pradesh 203201, 
lnd1a 

Lat 28 286114° Long 77.599903° 
03/02/25 03:11 PM GMT +05 ·30 
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Niloni Shahpur

• Work in process hindrence

532261



Nangla padam singh

.  Work Complete                              . After

• Before

542262



Utrawali

• Work in Complete                                         . After

• Before

552263



Rasulpur ekbal

• Work in Complete

562264



Mohhamdpur jadon

• Work Complete.                                 . After 

• Before 

572265



Dubli

• Work Completed

• After                                                       Before    

582266



Jhajahr

• work in progress.                               . After

• Before

592267



Siroli banger

• Work completed.                               . After

• Before

60

~!~,!~~Ct~r,P~o~...r-:1 ~ ... ~~..:-... :-...r: 
L,, .. , :28 ;;;,;31ee-,­
LC>,..,,Q 77 "5'-49173-

"17,/005,/:7-4 "l"I 157 .A.l'VI C3....,.T -.- 015 3 
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Dhanpura

• Work completed.                               . After

• Before

612269



Sultanpur

• Work completed.                                    . After 

• Before

622270



Faleda banger

• Work completed.                                    . After

• Before

632271



Faleda banger(2)

• Work complete.                                    .After

• Before

642272



Faleda banger (3)

• Work in Complete                                     . After

• Before

652273



Bhaipur

• Work completed                              . After

• Before

662274



Mhendipur

• Work completed.                                . After

• Before

672275



Anwarghad

• Work completed.                                       . After

• Before

682276



Rampur khader

• Work completed.                                       . After                                

• Before

692277



Mohmdabad kheda (1)

• Work completed.                               . After

• Before 

702278



Mohmdabad kheda (2)

• Work complete.                                  . After

• Before

712279



Kallupura

• Work completed.                                . After 

• Before

722280



Kallupura(2)

• Work complete.                                  .After

• Before

732281



Kallupura(3)

• Work in process.                                .After

• Before

742282



Jaunchana

• Work completed.                                . After 

• Before 

752283



Maksudpur(1)

• Work completed                                 . After

• Before

76
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Maksudpur(2)

• Work Complete                                        .After

• Before

772285



Maksudpur(3)

• Work Complete.                                .After

• Before

782286



Maksudpur(4)

• Work Complete                                  After

• Before

79
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Bhunna Taga(1)

• Work completed                                 . After 

• Before

802288



Bhunna Taga(2)

• Work Complete.                                          .After

• Before

812289



Muradgadhi(1)

• Work completed.                                    . After

• Before 

822290



Muradgadhi(2)

• Work Complete.                                .After

• Before

832291



Muradgadhi(3)

• Work in Complete

• Before                                .After

842292



Muradgadhi (4)

• Work Complete                                   . After

• Before

852293



Chakbirampur

• Work completed                                 . After 

• Before

862294



CHAK BIRAMPUR

WORK IN PROCESS

872295



Chakbirampur

• Work Complete

882296



Mayana

• Work completed                                 . After

• Before

892297



Akalpur

• Work completed                                 .After

• Before

902298



Bhikanpur

• Work completed                                 . After 

• Before

912299



Bhyora

• Work completed                                 .After

• Before

922300



Sabota mustafabad

• Work in progress.                              . After

• Before

932301



Jewar banger

Work in Complete
Before                                                                       After

942302



Jewar banger sahabnagar

Work in Complete.
Before                                                       After 

952303



Jewar Khader

Work in Complete.
Before                                                                             After

962304



Neemka shajanpur

• Work Complete

972305



Neemka Shahjahanpur(2)

• Work Complete                                 .After

• Before 

982306



Dyorar

• Work Complete                                    .After

• Before

992307



Ahmadpur choroli

• Work Complete                                 . After

• Before

1002308



Ahmadpur choroli

Work Complete 
Before                                                           After                    

1012309



Dayantpur

• Work Complete                           . After

• Before

1022310



Begmabad

• Work Complete                                 . After

• Before

1032311



Mukimpur shivara

• Work in progress by NGO HCL FOUNDATION

1042312



Bankapur

• Work Complete                                    . After

• Before

1052313



Dastampur

• Work Complete                              . After

• Before

1062314



Mudreh

• Work Complete                                   . After

• Before

1072315



Banwaribas

• Work Complete.                                          . After

• Before

1082316



Nangla kanchan

• Work Complete.                                . After

• Before

1092317



Nangla bhatona

• Work Complete                                   . After

• Before

1102318



Nangla shapur

• Work Done                                         . After

• Before

1112319



Tirthali

• Work Complete.                                         .After

• Before

1122320



Milak karimabad
• Work Completed

Before                                                          After

1132321



Aliahemadpur gadhi

• Work completed

1142322



Chanchali(P1)
• Work is Complete

Before                                       After

• Before 

1152323



Chanchali(P2)
• Work is Complete

Before                                          After

1162324



Manchipur banger
• Work is Complete

Before                                          After

1172325



Allaudin nagar urf dudhera

• Work is Complete

• Before                                                       . After                   

1182326



Rampur banger
• Work Complete

• Before                                                    After

1192327



Rampur Banger

• Done By N.G.O

1202328



Karol banger
• Work is in progress:-

Before                           After

1212329
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F.No.10-31/2018-IA-III 
Government of India 

Ministry of Environment, Forest and Climate Change 
(IA.Ill Section) 

Indira Paryavaran Bhawan, 
Jor Bagh Road, New Delhi - 3 

Date: 09 March, 2020 
To, 

The Director, 
M/s Directorate of Civil Aviation, Government of Uttar Pradesh, 
Lucknow Airport, Lucknow - 226 009, Uttar Pradesh 
Email: ddca.up@nic.in ; jewarairport01@gmail.com 

Subject: Development of Greenfield 'Jewar International Airport' Phase-I & II, 
Gautam Buddh Nagar, Uttar Pradesh by M/s Directorate of Civil Aviation, 
Government of Uttar Pradesh - Environmental Clearance - reg. 

Sir, 
This has reference to your online proposal No. IA/UP/MIS/74694/2018 dated 

17.06.2019, submitted to this Ministry for grant of Environmental Clearance (EC) in terms of 
the provisions of the Environment Impact Assessment (EIA) Notification, 2006 under the 
Environment (Protection) Act, 1986. 

2. The proposal for grant of environmental clearance to the project 'Development of 
Greenfield "Jewar International Airport Phase-I & II", Gautam Buddh Nagar, Uttar Pradesh 
by M/s Directorate of Civil Aviation , Government of Uttar Pradesh was considered by the 
Expert Appraisal Committee (lnfra-2) in its 42nd meeting held during 10-12 July, 2019 and 
48th meeting held during 28-29 January, 2020. The details of the project, as per the 
documents submitted by the project proponent, and also as informed during the above 
meeting, are as under:-

(i) Spread over an area of 1,334.00 ha, proposed site for the airport is located between 
latitude 28° 10'09.87"N and longitude of 77°38'20.41 "E, north of Jewar Village, in 
Gautam Buddh Nagar District of Uttar Pradesh. The Yamuna Expressway is located 
at about 700 meters from the project site. The site is about 70 km from IGI Airport. 

(ii) In the area of development 1,334.00 ha has been earmarked for development of the 
airport. The land utilization at present consists of settlements and agricultural area. 
The land also consists of government land. Existing Settlements and structures 
falling within the airport area shall be resettled before any demolition work. This area 
is a part of the notified area of Yamuna Expressway Industrial Development 
Authority. Project has been designed as per International standards to cater A380 
aircrafts. The master plan for the airport is designed to conforms to the Standards 
and Recommended Practices (SARPs) formulated by the International Civil Aviation 
Organization (ICAO) and promulgated by Directorate General of Civil Aviation 
(DGCA) , India. Land acquisition & R&R will be undertaken by the Collectors office/ 
State Govt. The details of the project is as follows: 

Components Phase I (2020-2022) Phase II (2027-2030) Total 

No. Area (sqm) No. Area (sqml No. Area (sqm) 
Runway 1 2,49,000 1 2,34,000 2 4,83,000 
Hangar & Aircraft 1 1,77,672 1 1,96,733 2 3,74 ,405 
Maintenance Facility 
Commercial Development 2 1,39,002 0 0 2 1,39,002 
AAI/ BCAS/ MET 1 10,000 0 0 1 10,000 
JIA MGT. Block 2 10,000 0 0 2 10,000 
CISF /Police Station 1 10,000 \ A 0 0 1 10,000 

Proposal No. IA/UP/MIS/74694/2018 Page 1 of 13 
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Car Parking 1 48,491 2 39 ,584 3 88 ,075 

Utilities 1 65 ,630 3 56,627 4 1,22,257 

Terminal 1 71 ,313 1 68 ,141 2 1,39,454 

RESA 240X90 2 21 ,600 2 21 ,600 4 43,200 

Maintenance Buildinq 1 2,800 1 2,800 2 5,600 

AGL Sub Station 1 2,800 1 2,800 2 5,600 

RADAR 1 9,933 1 9,891 2 19,824 

Express Carqo Terminal 1 16,490 1 81 ,010 2 97 ,500 

Carqo Terminal 1 30 ,984 1 31,955 2 62,939 

Fire Station 2 1,200 3 4,600 5 5,800 

Isolation Bay 1 16,024 1 16,025 2 32,049 

Apron (Terminal) 1 1,64,556 1 1,77,213 2 3,41 ,769 

Apron (Cargo) 1 62,220 1 91 ,396 2 1,53,616 

Taxi lane + Taxiway 1 2,83,370 1 15,03 ,928 2 17,87,298 

Truck Bay 1 1,37,500 1 13,750 2 1,51 ,250 

Cargo Admin and Utilities 1 1,60,682 0 0 1 1,60,682 

STP 1 20,000 0 0 1 20,000 

Aooroach Road 1 3, 12,627 0 0 1 3,12,627 

Fuel Facility 1 15,000 1 25,000 2 40,000 

ATC 1 3,848 0 1 3,848 

DVOR 0 0 1 2,82 ,743 1 2,82,743 

Terminal Building gen. 0 0 1 3,000 1 3,000 

Aviation 
General Aviation Apron 0 0 1 24,014 1 24,014 

Sub-Station 0 0 1 4,062 1 4,062 

Total Area of Development 20,42,743 28,90,872 49,33,614 

(iii) The daily consumption of water during operation phase will be about 17,267.5 KLD of 

wh ich 3,040.8 KLD will be fresh water requirement. The water for the project during 

operation and construction phase will be drawn from Jewar distributaries and Kasna 

STP located at Greater Noida. 

(iv) During operation phase, around 9,889.9 KLD of wastewater will be generated. The 

wastewater will be treated in the STP having capacity of 12 MLD using MBBR 

technology. The treated water will be re-used for landscaping and flushing purpose at 

the airport. 

(v) Infrastructure like spillage collection chamber, concrete floor shall be provided at 

places of fuel storage to ensure minimum spillage of oil thereby reducing 

contamination of soil. Biodegradable portion of MSW will be used to generate 

manure / biogas. Recyclable waste will be sold to recyclers . Hazardous waste shall 

be treated in accordance with Hazardous and Other Wastes (Management and 

Trans-boundary Movement) Rules, 2016. Spent oil from DG sets and other sources 

shall be stored in concrete floors and sent to authorize recyclers. 

(vi) Power requirement for the 1st Phase is 30 MVA and Phase-2 is 70 MVA. The same 

will be met from the State Authority or private company. 6 DG sets of 2 MVA capacity 

each will serve as back-up during power failure. 

(vii) Landscaping/ plantation/ greenery will be developed on 133.4 ha area. Indigenous 

species shall be planted in consultation with horticulturist and forest department. 

(viii) ToR was granted by MoEFCC vide letter F.No.10-31/2018-IA-III dated 12.06.2018. 

The ToR was for phase I & II only i.e. for the specified traffic (30 MPPA) and cargo 

tonnage (1 MTPA) in the year 2033-34 as expected. 

(ix) National Board for wild life clearance is not required as there are no National Parks 

or Wildlife Sanctuaries located within 10 km radius of the proposed project. 

(x) Public hearing conducted on 27.11 .2018 at Primary School, Village Kishorepur, 

Jewar. 

(xi) Investment cost of the project is ~~i•.i: Crore. 

Proposal No IA/UP/MIS/74694/2018 /~ Page 2 of 13 
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(xii) Employment potential: Permanent employment- during construction: 125 Employees, 

During Operation: 9000 (Phase 1 ), During Operations: 20000 (phase 2) . Temporary­
During Construction: On an average 750 per day and a maximum of 1100 on any 
peak day, During Operations: 900. 

(xiii) Benefits of the project: Economic output with a multiplier of 1.6 due to investment at 
airport. In present value terms, this is estimated to be around Rs. 63,500 Crores. Tax 
revenue to the government from the economic output: This has been assumed to be 
only 1 % of the economic output. In present value terms, this comes out to be around 
Rs. 635 Crores. The income from revenue share from the airport, in present value 
terms has been estimated to be around Rs. 4,175 Crores. The tax revenue from 
airport, in present value term works out to be around Rs. 2,100 Crores. The lease 
rentals from the airports to the government, in present value terms, have been 
estimated to be around Rs. 1,365 Crores. 

3. The project/activity is covered under category 'A' of item 7(a) 'Airports' of the 
Schedule to the EIA Notification, 2006 and its subsequent amendments, and requires 
appraisal at Central Level by sectoral EAC. 

4. The proposal was earlier considered by the EAC (lnfra-2) in its 42nd meeting held during 10-12 July, 2019, wherein the EAC observed that the EIA/EMP report submitted by 
the project proponent does not cover the all environmental aspect of the proposed airport. 
After detailed deliberation EAC asked the project proponent to submit additional details. 
Project Proponent has submitted the additional information on Ministry's website on 
04.01 .2020. The details are as follows: 

(i) Status of permission for tree cutting from Forest Department. 
Forest Department has granted the permission for felling of 11,460 trees standing within the 
proposed site vide letter no. 2307/22-1 dated 10.12.2019 and 2342/22-1 dated 12.12.2019. 
Total 11,460 trees need to be felled/ shifted due to the project. The details of trees are as 
follows: 

5. Village Name Number of Trees Number of Trees Total 
No. need to cut need to shift 
1. Ranhera 4659 61 4720 
2. Rohi 3204 12 3216 
3. Parohi 153 0 153 
4. Kishoreour 554 06 560 
5. Dayantpur 2680 99 2779 
6. Banwaribans 32 0 32 

Total 11282 178 11460 

(ii) Afforestation plan for plantation. 

Afforestation Action Plan has been prepared by DFO Gautam Buddha Nagar as follows: 

5. No. of Trees Proposed Proposed Cost for Period No. to be planted Location Area (ha) Afforestation (Rs.) 
1. 60,000 Proposed green 30 1,42,63,000 2019-20 

belt of Sector- 22D to 
and Sector 29-30 2022-23 

2. 52,820 11 ha in 26.5 1,21 ,32718 
Murshadpur forest 
block and 15.5 ha 
in Gulistanpur 
forest block 
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Total 1,12,820 56.5 2,63,95, 718 2019-20 
to 
2022-23 

The cost for Compensatory Afforestation is 10 times i.e. Rs. 2,63,95,718 has been 

already transferred to Forest Department vide cheque no. 275502 dated 13.12.2019 and 

also the tree feeling cost has been given to the Forest Department vide cheque no. 275503 

dated 13.12.2019 

(iii) Restoration plan for water bodies including channels. 

Restoration plan for water bodies including channels present and proposed scenario - wise 

is as follows: 

Name of drain Present Scenario Proposed Scenario 

Pathwaya Nala Pathwaya Nala, Pathwaya Nala is 74.4 km in length. This is a natural 

running north- drain . From 49.0 km to 54.4 km of this drain would 

south at east end get affected as this stretch falls within proposed 

needs diversion for airport site. Total cost of re-establishment has been 

the development of proposed as Rs.2479.35 lakhs. 

airport. 
Drainage of Bajauta From 0 km to 0.450 km of this distributor need to be 

Bajauta Distributory is 23 diverted since it is falling within proposed air port site. 

Distributory km in length Hence, by providing head regulator and cross 

having peak regulator the diversion of Bajauta Distributory has 

discharge of 52 been proposed for about 1 km. 

cumec. 

Dayantpur 
Dayantpur Minor is From 1.765 km to 3.100 km of this drain is falling 

Minor 
3.1 km in length within the project site having command area in 340 

having peak ha of within proposed boundary of Jewar Airport. 

discharge of 23 Hence, Dayanatpur Minor has been handed over for 

cumec. the development of Airport Project. Thus, the length 

of Dayanatpur Minor will be curtailed from 0.000 km 

to 1.765 km and re-establishment of this drain has 

been proposed. 

Drainage of the Kishorepur minor, Kishorepur Minor is 4.8 km in length having peak 

Kishorepur running from NW discharge of 5.5 cumec and Cultural Command Area 

Minor: to SE is cutting the of 610 ha. Since the drain entirely falling within 

site diagonally. proposed project site, it has been handed over for 

the project. Head to tail of Kishorepur Minor and its 

command area is falling within project site, hence it 

has been handed over for the project. 

(iv) Conservation plan for Birds and Fauna in consultation with Wildlife Institute of 

India (WII). 

Wildlife Institute of India (WII) has been engaged for development of Conservation 

Plan for Birds and fauna. Interim Report and Inception Report prepared by WII has been 

submitted. The Final Report in this regard is expected by end of July, 2020. Proponent will 

ensure the implementation of Wll's recommendation throughout the project cycle during 

preconstruction, construction and operational stages. 

The present document summarizes work done between 02.11 .2019 - 15.12.2019 

including field surveys and lab-based work. A total of six species of mammals were observed 

in the proposed GJIA site as well as within its 10 km buffer. A total of 60 species of bird 

species were recorded during the present survey. A total of 28 independent groups of 

Blackbuck were observed during the present survey. In the proposed Greenfield Jewar 

International Airport (GJIA) site, they c:~-~~~~bserved on the eastward of the Jewar-
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Bulandshahar road towards the south-east corner. A total of 21 independent groups of Nilgai 
were observed during the present survey. During survey, Golden Jackal (Canis aureus) on 
two separate occasions comprising two individuals on each occasion were observed. Jungle 
Cat (Felis chaus) was observed twice as a single individual in the proposed GJIA site. In 
total , 64 sarus cranes in 21 independent observations were observed across the landscape 
during the survey. Egyptian vulture (Neophron percnopterus) is an endangered species that 
was recorded at a few places on four different occasions during the survey. A total of 24 
independent observations of Indian Peafowl were made across the GJIA landscape. A total 
of 99 perennial water bodies were recorded across the GJIA landscape 
(v) Study on filling of 14 ponds and mitigation measures especially with respect to 

water conservation. 

14 ponds (Total Area: 3.85 ha) located within proposed site are likely to be getting affected 
due to the proposed development. The details are as follows: 

Details of ponds located within proposed Jewar International Airport 

s. Area of Latitude Longitude Revenue Survey Remarks 
No. pond Village Nots 

(sqm) Name 

1. 833.76 28°10'54. 78"N 77°34'33. 79"E Davanatour 1014 Pvt. 

2. 4002.81 28°10'42.82"N 77°34'44.01 "E Dayanatpur 1054,1055 1054 (Pvt. )/1055 (Pvt.) 

3. 1473.32 28°10'48.76"N 77°35'40.95"E Dayanatpur 1164, 1210 1164 (Govt.-Khad 
Gadde), 1210 (Govt.-
Abadi) 

4. 932 .299 28°10'36.94"N 77°35'33.45"E Davanatpur 1267 Pvt. 

5. 2021 .32 28°10'31.60"N 77°35'35.80"E Davanatour 1258 1258 (Govt.- Graveyard) 
6. 503 .676 28° 10'28. 72"N 77°35'29.04"E Dayanatour 1827 Pvt. 

7. 8766.33 28°9'56.76"N 77°35'59.51 "E Kishorour 162 162 (Govt.-Pond) 
8. 619 .148 28°10'44.89"N 77°36'11 .35"E Rohi 96 Pvt. 

9. 5357.07 28°10'50.97"N 77°36'31 .31"E Rohi 46, 48, 49 46 (Pvt.), 48 (Pvt. & 
Govt.) , 49 (Pvt. & Govt.) 

10. 1800.63 28°09'59.63"N 77°37'24.88"E Rohi 598 Govt. 

11 . 9463.3 28°10'07.24"N 77°37'39.88"E Rohi 652, 651 652 (Govt.-Pond) , 651 
(Govt.-Nabin Prati) 

12. 990.611 28°10'03.58"N 77°37'41.01"E Rohi 650 650 /Govt.-Pond) 
13. 1336.26 28°10'01.94"N 77°37'43.37"E Rohi 969 969 (Govt.-Pond) 
14. 409.94 28°09'35.59"N 77°37'4 7. 06"E Parohi 336 Private 

Total Area (sqm) 38,510.474 
Total Area (ha) 3.85 

9 Land parcels of total area 6.3370 ha in Jewar Tehsil have been allocated by Revenue 
Department for creation of new pond as a mitigative action. The details are as follows: 

Land Allocated by Collector, Gautam Buddha Nagar for Creation of New Pond 
No. Village Name Land use Survey No. Gata No. Area (ha) 

1. Aakalour Barren 239 297 1.3590 
2. Faloda Bangar Barren 647 746 Kha 2.5630 
3. Takipur Banqar Barren 338 236 Ma 0.0760 
4. Takipur Banqar Barren 338 237 Ma 0.0250 
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5. Takipur Bangar Barren 338 246 1.0050 

6. Takipur Bangar Barren 338 277 Ma 0.2020 

7. Takiour Banqar New Fallow Land 336 236 Ma 0.0410 

8. Takiour Banqar New Fallow Land 336 242 1.0120 

9. Takipur Bangar New Fallow Land 336 277 Mi 0.0540 

Total Land (ha) 6.3370 

(vi) Submitted Wind rose diagram for one year. 

(vii) Revised Corporate Environment Responsibility (CER) plan as compensatory 

afforestation cannot be part of CER. 

The estimated capital cost of the project is Rs. 3,754 Crore for Phase I and Rs. 3,537 

Crore for Phase II . Therefore, CER (Corporate Environment Responsibility) cost is Rs. 

18.7895 Crore for Phase I and Rs. 17.7095 Crore for Phase II. The allocated CER budget 

would get allocated in villages like Rampur Bangar, Nilaouni, Dungarpur Rilka, Chandpur 

and Achheja Buzurg . 

5. The EAC, based on the information submitted and clarifications provided by the 

Project Proponent and detailed discussions held on all the issues in its 48th meeting held 

during 28-29 January, 2020, recommended the project for grant of environmental clearance 

with stipulated specific cond itions along with other Standard EC Conditions as specified by 

the Ministry vide OM dated 04.01 .2019 for the said project/activity, while considering for 

accord of environmental clearance. Based on the recommendation of the EAC, the Ministry 

of Environment, Forest and Climate Change hereby accords Environmental Clearance to the 

project 'Development of Greenfield "Jewar International Airport Phase-I & II", Gautam Buddh 

Nagar, Uttar Pradesh by M/s Directorate of Civil Aviation , Government of Uttar Pradesh 

under the provisions of the EIA Notification, 2006 and amendments/circulars issued thereon, 

and subject to the specific and general conditions as under:-

A. Specific Conditions: 

(i) As proposed, Environmental Clearance is for 'Development of Greenfield 'Jewar 

International Airport' Phase-I & II , Gautam Buddh Nagar, Uttar Pradesh by M/s 

Directorate of Civil Aviation , Government of Uttar Pradesh. 

(ii) The land acquisition / purchase shall be in conformity to the LARR Act, 2013 and any 

other laws and regulations governing land acquisition . 

(iii) Clearance from Directorate General of Civil Aviation (DGCA) and Airports Authority 

of India (AAI) for safety and project facilities shall be obtained . 

(iv) Consent to Establish/Operate for the project shall be obtained from the State 

Pollution Control Board as required under the Air (Prevention and Control of 

Pollution) Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974. 

(v) Conservation plan for Birds and Fauna in consultation with Wildlife Institute of 

India (WII) shall be submitted within six month from grant of this clearance and shall 

be implemented in letter and spirit. 

(vi) Notification GSR 94(E) dated 25.01 .2018 of MoEF&CC regarding Mandatory 

Implementation of Dust Mitigation Measures for Construction and Demolition 

Activities shall be complied with . 

(vi i) Total water requirement is estimated as 17267.5 KLD, while fresh water requirement 

will be 3040.8 KLD. The water for the project during operation and construction 

phase will be drawn from Jewar distributary and Kasna STP located at Greater 

Noida. As proposed, no ground water shall be used in the project. 

(viii) Aircraft maintenance, sensitivity of the location where activities are undertaken, and 

control of runoff of potential con~ rni ants, chemicals etc shall be properly 
) , ~ 
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implemented and reported. 

(ix) Waste water generated from the Airport will be treated in Sewage Treatment Plant of 
12 MLD capacity . Treated waste water will be used for landscaping and flushing . There will be zero discharge of treated waste water from airport. 

(x) During construction and operational phase AAQ monitoring should include PM10, 
PM2.s, SO2, NOx, NH3, CO, CH4 and Benzene. 

(xi) During airport operation period, noise should be controlled to ensure that it does not exceed the prescribed standards. During night time the noise levels measured at the boundary of the building shall be restricted to the permissible levels to comply with the prevalent regulations. A monitoring station for ambient air and noise levels shall 
be provided in the village nearest to the airport. 

(xii) Traffic Management Plan as submitted shall be implemented in letter and spirit. Apart, a detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the current level of service of the roads within a 05 kms radius of the project is maintained and improved upon after the implementation of the project. This plan should be based on cumulative impact of all development and increased 
habitation being carried out or proposed to be carried out by the project or other agencies in this 05 Kms radius of the site in different scenarios of space and time. Traffic management plan shall be duly validated and certified by the State Urban Development department and the P.W.D./ competent authority for road augmentation and shall also have their consent to the implementation of components of the plan 
which involve the participation of these departments. 

(xiii) An onsite disaster management plan shall be drawn up to account for risks and 
accidents. Th is onsite plan shall be dovetailed with the onsite management plan for the district. 

(xiv) Top soil shall be separately stored and used in the development of green belt. 
(xv) Green belt shall be developed in area as provided in project details, with native tree species in accordance with Forest Department. The greenbelt shall inter-alia cover the entire periphery of the Air Port. Plantation activity should be taken up under the 

expert guidance for forest department of Government of Uttar Pradesh. As far as possible monocultural plantation should be avoided. 
(xvi) The plantation species in and around Airport site should be carefully chosen to avoid bird nesting and to improve pollution control and noise control measures. Water intensive and/or invasive species should not be used for landscaping. 
(xvii) The proposed 10 times compensatory plantation need to be monitored by the Government of Uttar Pradesh so that the target of planting 1, 12,820 saplings is achieved in a time bound manner, their survival rate is monitored and mortality is replenished . In case of non-survival of any transplanted tree, compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree) shall also be done and maintained. 

(xviii) A water security plan to the satisfaction of the CGWA shall be drawn up to include 
augmenting water supply and sanitation facilities and recharge of ground water in at least two villages and schools, as part of the C.S.R. activities. 

(xix) Energy conservation measures like installation of LED should be integral part of the project design and should be in place before project commissioning . 
(xx) Initiatives such as Green Infrastructure Development program, adoption of less emission intensive technologies, renewable energy program, electrical vehicles and Airport Carbon Accreditation need to be adopted to reduce its impact on climate change and Green House Gas (GHG) emissions as per environmental best practices governing Greenfield airports. 
(xxi) Provision of Electro-mechanical doors fo~ toilets meant for disabled passengers shall 
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be ensured. Children nursing/feeding room shall be located conveniently near arrival 

and departure gates. 

(xxii) The project proponent shall comply with the International Best Practices on 

environment management as applicable to the Airport project. 

(xxiii) The company shall draw up and implement a Corporate Social Responsibility Plan as 

per the Company's Act of 2013. 

(xxiv) As per the Ministry's Office Memorandum F.No. 22-65/2017-IA.III dated 01.05.2018, 

and proposed by the project proponent, an amount of Rs. 18.7895 Crore for Phase I 

and Rs. 17.7095 Crore for Phase II @0.5% of the project cost shall be earmarked 

under Corporate Environment Responsibility (CER) for the activities such as Health 

Related Facilities (Construction of toilets and water tank in community as part of 

Swachh Bharat Abhiyan , Construction of Health Centre, Refurbishment and 

maintenance of existing Health Centre Organizing Health camps, Organizing Special 

Health Camps for eye, heart and maternal health Mobile Health Clinic) , Education 

Related Facilities (Refurbishment of existing schools, Strengthening of ITI at Jewar 

and Scholarship for student) , Solid waste Management Facilities (Providing VATs 

for Municipal Solid Waste in villages , Developing MSW disposal site with 

management, Providing training for solid waste management to villagers) , Social 

Facilities (Installation of Hand-pumps, Repair and Maintenance of Hand­

pumps/deep tube wells used for drinking water, Construction and Maintenance of 

village roads @ 50 km/year and Providing solar light in village common areas) and 

Miscellaneous Facilities (Skill Development- basic training programmes and 

Creation of irrigation facilities for farmers. The activities proposed under CER shall be 

restricted to the affected area around the project. The entire activities proposed 

under the CER shall be treated as project and shall be monitored. The monitoring 

report shall be submitted to the regional office as a part of half yearly compliance 

report, and to the District Collector. It should be posted on the website of the project 

proponent. 

B. Standard Conditions: 

I. Statutory compliance: 

i. The project proponent shall obtain the necessary permission from the Central Ground 

Water Authority, in case of drawl of ground water / from the competent authority 

concerned in case of drawl of surface water required for the project. 

ii. A certificate of adequacy of available power from the agency supplying power to the 

project along with the load allowed for the project should be obtained . 

iii. All other statutory clearances such as the approvals for storage of diesel from Chief 

Controller of Explosives, Fire Department, Civil Aviation Department shall be obtained, 

as applicable by project proponents from the respective competent authorities. 

I. Air quality monitoring and preservation: 

i. During construction and operational phase AAQ monitoring should include PM10, PM2s, 

SO2, NOx, NH3, CO, CH4 and Benzene. 

ii. The project proponent shall install system to carryout Ambient Air Quality monitoring for 

common/criterion parameters relevant to the main pollutants released (e.g. PM10 and 

PM2_5 in reference to PM emission , and SO2 and NOx in reference to SO2 and NOx 

emissions) within and outside the airport area at least at four locations (one within and 

three outside the plant area at an angle of 120° each) , covering upwind and downwind 

directions. 

iii. Soil and other construction materials should be sprayed with water prior to any loading, 

unloading or transfer operation so as to ~ aintain the dusty material wet 

1~ 
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iv. The excavation working area should be sprayed with water after operation so as to maintain the entire surface wet. 
v. Excavated materials shall be handled and transported in a manner that they do not cause any problems of air pollution . 

vi. The soil/construction materials carried by the vehicle should be covered by impervious sheeting to ensure that the dusty materials do not leak from the vehicle. 

II. Water quality monitoring and preservation: 
i. Aircraft maintenance, sensitivity of the location where activities are undertaken, and control of runoff of potential contaminants, chemicals etc shall be properly implemented and reported. 

ii. Run off from chemicals and other contaminants from aircraft maintenance and other areas within the airport shall be suitably contained and treated before disposal. A spillage and contaminant containment plan shall be drawn up and implemented to the satisfaction of the State Pollution Control Board. 
iii. Proper drainage systems, emergency containment in the event of a major spill during monsoon season etc. shall be provided. 
iv. The runoff from paved structures like Runways, Taxiways, can be routed through drains to oil separation tanks and sedimentation basins before being discharged into rainwater harvesting structures. 

v. Storm water drains are to be built for discharging storm water from the air-field to avoid flooding/water logging in project area. Domestic and industrial waste water shall not be allowed to be discharged into storm water drains. 
vi. Rain water harvesting for roof run-off and surface run-off, as plan submitted should be implemented. Rain water harvesting structures shall conform to CGWA designs. Before recharging the surface run off, pre-treatment must be done to remove suspended matter, oil and grease. 

vii. Total fresh water use shall not exceed the proposed requirement as provided in the project details. Prior permission from competent authority shall be obtained for use of fresh water. 

viii. A certificate from the competent authority for discharging treated effluent/ untreated effluents into the Public sewer/ disposal/drainage systems along with the final disposal point should be obtained. 

ix. A detailed drainage plan for rain water shall be drawn up and implemented. 
x. No ground water shall be extracted without prior permission from CGWA. 
xi. A water security plan to the satisfaction of the CGWA shall be drawn up to include augmenting water supply and sanitation facilities and recharge of ground water in at least two villages and schools, as part of the C.S.R. activities. 

Ill. Noise monitoring and prevention: 
i. Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly compliance report. 

ii. Noise from vehicles and power machinery and equipment on-site should not exceed the prescribed limit. Equipment should be regularly serviced . Attention should also be given to muffler maintenance and enclosure of noisy equipments. 
iii. Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating personnel shall be implemented .as mitigation measures for noise impact due to ground sources. ~ 
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iv. During airport operation period , noise should be controlled to ensure that it does not 

exceed the prescribed standards. During night time the noise levels measured at the 

boundary of the building shall be restricted to the permissible levels to comply with the 

prevalent regulations. A monitoring station for ambient air and noise levels shall be 

provided in the village nearest to the airport. 

v. Where construction activity is likely to cause noise nuisance to nearby residents , restrict 

operation hours between 7 am to 6 pm. 

IV. Energy Conservation measures: 

i. Energy conservation measures like installation of LED for the lighting the areas outside 

the building should be integral part of the project design and should be in place before 

project commissioning . 

V. Waste management: 

ii. Notification GSR 94(E) dated 25.01 .2018 of MoEF&CC regarding Mandatory 

Implementation of Dust Mitigation Measures for Construction and Demolition Activities 

shall be complied with . 

iii. Soil stockpile shall be managed in such a manner that dust emission and sediment 

runoff are minimized. Ensure that soil stockpiles are designed with no slope greater than 

2: 1 (horizontal/vertical) . 

iv. The project activity shall conform to the Fly Ash notification issued under the E.P. Act of 

1986. 

v. Solid inert waste found on construction sites consists of building rubble, demolition 

material , concrete; bricks, timber, plastic, glass, metals, bitumen etc shall be 

reused/recycled or disposed off as per Solid Waste Management Rules, 2016 and 

Construction and Demolition Waste Rules, 2016. 

vi. Any wastes from construction and demolition activities related thereto shall be managed 

so as to strictly conform to the Construction and Demolition Rules, 2016. 

vii. The project proponents shall implement a management plan duly approved by the State 

Pollution Control Board and obtain its permissions for the safe handling and disposal of: 

a. Trash collected in flight and disposed at the airport including segregation , collection 

and disposed. 
b. Toilet wastes and sewage collected from aircrafts and disposed at the Airport. 

c. Wastes arising out of maintenance and workshops 

d. Wastes arising out of eateries and shops situated inside the airport complex. 

e. Hazardous and other wastes 

viii. The solid wastes shall be segregated as per the norms of the Solid Waste Management 

Rules, 2016. Recycling of wastes such as paper, glass (produced from terminals and 

aircraft caterers) , metal (at aircraft maintenance site) , plastics (from aircrafts, terminals 

and offices), wood , waste oil and solvents (from maintenance and engineering 

operations), kitchen wastes and vegetable oils (from caterers) shall be carried out. Solid 

wastes shall be disposed in accordance to the Solid Waste Management Rules, 2016 as 

amended. 

ix. A certificate from the competent authority handling municipal solid wastes should be 

obtained , indicating the existing civic capacities of handling and their adequacy to cater 

to the M.S.W. generated from project. 

x. Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as 

per the prevailing guidelines/ rules of the regulatory authority to avoid mercury 

contamination. ~ 
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VI. Green Belt: 

I. Green belt shall be developed in area as provided in project details, with native tree 
species in accordance with Forest Department. The greenbelt shall inter alia cover the 
entire periphery of the Air Port. 

II. Top soil shall be separately stored and used in the development of green belt. 

Ill. Public hearing and Human health issues: 
i. Construction site should be adequately barricaded before the construction begins. 
ii. Traffic congestion near the entry and exit points from the roads adjoining the airport shall 

be avoided . Parking should be fully internalized and no public space should be utilized. 
iii. Provision of Electro-mechanical doors for toilets meant for disabled passengers. Children 

nursing/feeding room to be located conveniently near arrival and departure gates. 
iv. Emergency preparedness plan based on the Hazard identification and Risk Assessment 

(HIRA) and Disaster Management Plan shall be implemented. 
v. Provision shall be made for the housing of construction labour within the site with all 

necessary infrastructure and facilities such as fuel for cooking , mobile toilets, mobile 
STP, safe drinking water, medical health care, creche etc. The housing may be in the 
form of temporary structures to be removed after the completion of the project. 

vi. An onsite disaster management plan shall be drawn up to account for risks and 
accidents. This onsite plan shall be dovetailed with the onsite management plan for the 
district. 

vii. Occupational health surveillance of the workers shall be done on a regular basis. 

IV. Corporate Environment Responsibility: 
i. The company shall have a well laid down environmental policy duly approved by the 

Board of Directors. The environmental policy should prescribe for standard operating 
procedures to have proper checks and balances and to bring into focus any 
infringements/deviation/violation of the environmental / forest /wildlife norms/ conditions. 
The company shall have defined system of reporting infringements / deviation / violation 
of the environmental / forest / wildlife norms / conditions and / or shareholders / stake 
holders. The copy of the board resolution in this regard shall be submitted to the 
MoEF&CC as a part of six-monthly report. 

ii . A separate Environmental Cell both at the project and company head quarter level, with 
qualified personnel shall be set up under the control of senior Executive, who will directly 
report to the head of the organization . 

iii. Action plan for implementing EMP and environmental conditions along with responsibility 
matrix of the company shall be prepared and shall be duly approved by competent 
authority. The year wise funds earmarked for environmental protection measures shall 
be kept in separate account and not to be diverted for any other purpose. Year wise 
progress of implementation of action plan shall be reported to the Ministry/Regional 
Office along with the Six Monthly Compliance Report. 

iv. Self environmental audit shall be conducted annually. Every three years third party 
environmental audit shall be carried out. 

V. Miscellaneous: 

i. The project proponent shall make public the environmental clearance granted for their 
project along with the environmental conditions and safeguards at their cost by 
prominently advertising it at least in two local newspapers of the District or State, of 

~ 
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which one shall be in the vernacular language with in seven days and in addition this 

shall also be displayed in the project proponent's website permanently. 

ii. The copies of the environmental clearance shall be submitted by the project proponents 

to the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant 

offices of the Government who in turn has to display the same for 30 days from the date 

of receipt. 

iii. The project proponent shall upload the status of compliance of the stipulated 

environment clearance conditions, including results of monitored data on their website 

and update the same on half-yearly basis. 

iv. The project proponent shall submit six-monthly reports on the status of the compliance of 

the stipulated environmental conditions on the website of the ministry of Environment, 

Forest and Climate Change at environment clearance portal. 

v. The project proponent shall submit the environmental statement for each financial year in 

Form-V to the concerned State Pollution Control Board as prescribed under the 

Environment (Protection) Rules, 1986, as amended subsequently and put on the website 

of the company. 

vi. The criteria pollutant levels namely; PM10, PM25, SO2 , NOx (ambient levels) shall be 

monitored and displayed at a convenient location near the main gate of the company in 

the public domain. 

vii. The project proponent shall inform the Regional Office as well as the Ministry, the date of 

financial closure and final approval of the project by the concerned authorities, 

commencing the land development work and start of production operation by the project. 

viii. The project authorities must strictly adhere to the stipulations made by the State 

Pollution Control Board and the State Government. 

ix. The project proponent shall abide by all the commitments and recommendations made in 

the EIA/EMP report, commitment made during Public Hearing and also that made during 

their presentation to the Expert Appraisal Committee. 

x. No further expansion or modifications in the plant shall be carried out without prior 

approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC) . 

xi. Concealing factual data or submission of false/fabricated data may result in revocation of 

this environmental clearance and attract action under the provisions of Environment 

(Protection) Act, 1986. 

xii. The Ministry may revoke or suspend the clearance, if implementation of any of the above 

conditions is not satisfactory. 

xiii. The Ministry reserves the right to stipulate additional conditions if found necessary. The 

Company in a time bound manner shall implement these conditions. 

xiv. The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. 

The project authorities should extend full cooperation to the officer (s) of the Regional 

Office by furnishing the requisite data / information/monitoring reports. 

xv. The above conditions shall be enforced , inter-alia under the provisions of the Water 

(Prevention & Control of Pollution) Act, 197 4, the Air (Prevention & Control of Pollution) 

Act, 1981 , the Environment (Protection) Act, 1986, Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 and the Public Liability 

Insurance Act, 1991 along with their amendments and Rules and any other orders 

passed by the Hon'ble Supreme Court of India/ High Courts/NGT and any other Court of 

Law relating to the subject matter. 

xvi. Any appeal against this EC shall lie with the National Green Tribunal , if preferred , within 

a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 

2010. ~ 
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6. This clearance is subject to final outcome of the Writ-Public Interest Litigation (WPIL) 
No. 51312/2017 in the matter of Civil Society of Agra through Secretary Vs Union of India & 5 
Others pending in the Hon'ble High Court of Judicature at Allahabad . 

7. This issues with the approval of the Competent Authority . 

Copy to: 

(Dr.Vin~h) 
Scientist E 

. 1) The Secretary, Department of Environment, Government of Uttar Pradesh, Lucknow. 
2) The Addi. Principal Chief Conservator of Forests (C), Ministry of Environment, Forest and 

Climate Change, Kendriya Bhavan , 5th Floor, Sector-H , Aliganj, Lucknow - 226024. 
3) The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office Complex, 

East Arjun Nagar, New Delhi - 110 032. 

4) The Member Secretary, Uttar Pradesh Pollution Control Board, Building. No. TC-12V, 
Vibhuti Khand, Gomti Nagar, Lucknow -226 010 

5) Monitoring Cell , MoEF&CC, Indira Paryavaran Bhavan, New Delhi. 
6) Guard File/ Record File/ Notice Board. 

7) MoEFCC website. 
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Mahi al Rawat 

From: 
Sent: 
To: 

Cc: 
Subject: 

Respected Sir/Ma'am, 

Mohit Sharma 
10 April 2026 18:51 
sjmathews@gmail.com; shome@nic.in; up-env@gmail.com; 
upstatewetlandauthority2018@gmail.com; chmn-cgwb@nic.in; 
noida@noidaauthorityonline.com; dmgbn@nic.in; grievance@uppcb.com; 

ceo@gnida.in; upgwd.in@gmail.com 
Mahipal Rawat 
RE: Action taken report I O.A. NO. 177 OF 2022 [ABHIST KUSUM GUPTA v. STATE 

OF UTTAR PRADESH AND ORS.] I Yamuna Expressway Industrial Development 

Authority 

Pursuantto the Hon'ble National Green Tribunal's order in O.A. Nb. 177 of 2022, acting on behalf ofYamuna 
Expressway Industrial Development Authority/ Respondent No. 10 in the captioned matter, we are filing the 
action taken report. Please use the following link to access the same: ~ Eight Action Taken Report on Behalf of 

YEIDA in OA 177 of 2022.pdf 

The present email will be filed with the Hon'ble Tribunal as a proof of service upon you. 

Regards, 

Mohit Sharma 
Senior Associate 
JSA Advocates & Solicitors 
T: +911143110678 M: +917976355023 

From: Pranav Tanwar <pranav.tanwar@jsalaw.com> 

Sent: 16 January 2026 19:23 
To: sjmathews@gmail.com; shome@nic.in; up-env@gmail.com; upstatewetlandauthority2018@gmail.com; chmn­

cgwb@nic.in; noida@noidaauthorityonline.com; dmgbn@nic.in; grievance@uppcb.com; ceo@gnida.in; 

upgwd.in@gmail.com 
Cc: Mahipal Rawat <mahipal.rawat@jsalaw.com>; Mohit Sharma <mohit.sharma@jsalaw.com> 

Subject: RE: Action taken report IO.A. NO. 177 OF 2022 [ABHIST KUSUM GUPTA v. STATE OF UTTAR PRADESH AND 

ORS.] I Yamuna Expressway Industrial Development Authority 

Respected Sir/Ma'am, 

Pursuantto the Hon'ble National Green Tribunal's order in O.A. No. 177 of 2022, acting on behalf ofYamuna 
Expressway Industrial Development Authority/ Respondent No. 10 in the captioned matter, we are filing the 

. ...... 
action taken report. Please use the following link to access the same: lllil Final - Action Taken Report - Abhist 

Kusum Gupta - NGT.pdf 

The present email will be filed with the Hon'ble Tribunal as a proof of service upon you. 

Regards, 

1 

2343


	Index
	Action Taken Report (Eight Report) on behalf of Yamuna Expressway Industrial Development Authority/ Respondent No. 10 along with affidavit with ID card  1-15
	Annexure A-1. 

A list of the ponds (along with the village and expenditure) of which YEIDA has completed rejuvenation  16-18
	Annexure A-2. 

A list of the ponds (along with the village) of which NGOs have completed the rejuvenation work  -19-
	Annexure A-3. 

A list of the ponds (along with the village and expenditure) of which YEIDA is currently undertaking rejuvenation   -20-
	Annexure A-4. 

A list of ponds where the e-tender process is currently on-going  -21-
	Annexure A-5. 

photographs of ponds where rejuvenation work is completed  22-121
	Annexure A-6. 

A copy of the Environmental Clearance dated 09 March 2020 for the Noida International Airport  122-134
	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8
	Page 9
	Page 10
	Page 11
	Page 12
	Page 13

	Proof of Services -135-



